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(b) if so, the details theieof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL
MALLIKARJUN} : (a) and (b) The problems
encontered in the supply oF sparves [ronml
Russia had been taken up at the highest levels
with the Russian avthoniies. Arrangements
have been made 10 ensure normaly in
suppiies.

Advanced waraing Aircrafi apd Contral System

4261, DR. SANJAYA SINGH: Wili ihe
PRIME MINISTER be pleased (o stalc :

() whether Govermnient propase lo acquire
an advanced wamiag Aircrafl and Control Sys-
lem for the [. A. F.:

(b) if so, the details (hereol: and

(e) il not, the reascns thevefor?

THE MINISTER OF STATLE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARIJIN) : (a) io (¢) The Government
have no propesal 10 acquire an Advanced
Wamning Aircraft and Control System for lhe
IAF.

Role of MOD in Formulation of Pulicies of
C5D

4264, SHRI S. AUSTIN : Will the PRIME
MINISTER be pleased 10 stale :

(a) whal isthe role ol Ministry of Defence in
the formoulation of policies in Camteen Stores
Department;

(b} ‘whether Ministry is represented on the
Board of Managemem o] Canteen Stores
Departineul:

() how ofteu does thiz board or body

meetl;

(d) whether at any time the representavives
of the Ministry have raised wilth the CSD the
role of functioning of small scale sector in CSD;

ana

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARVUN) : (28) to (e) Minizhty of
Defence i3 responsible for formuistion of major
policics in respect of the functioning of the Can-
teen Stores Departmeni (CSD). This resgon-
sibility is excrcised through the Board of
Control of Caxleen Services (BOCCS) chaired
by Raksha Mantri/Raksha Rajya Mantri and
represented by seuior ofiicials of the Ministry of
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Defence and the Service HQrs as Members,
and through the Execulive Commitee {EC) of
the Doard uf Control which is represented by
the senior officials of the Ministry of Defence
and Army HQrs. The BOCCS ineels once in a
year and the EC meets perindically as end when
required.

The BOCCS and the EC discuss various
issues relating to the CSD [rom time (o time
lake appropriate decisions apd issue suilable
directions. As regards supplies to the CSD from
the small scale sector, the policy is that as the
(SD is required o cater 1o the demands of its
entitled customers, only those items are to be
purchased which are demanded by the cus-
lomers, and in making its purchases no pre-
fererce is giver: Lo any firm whether in the small
or the large scale seclor.

Prafit shown by Canteen Siores Departmens

4265, SHRI S. AUSTIN : Will the PRIME
MINISTER. be pleased to siale:

(a) what is the profit shown by Canieen
Stores Deptt. in 1991-92, 1992-93 respectively;

(b) whetheril is a fact thal the mzanagement
of CSD has re-interpreted various rules and
conditions in its bocks which are delrimenis] to
the smiall scale sector;

(c) whether there is any hidden agenda 1w
reduce the role nlay=d by the smail scale sector
in serking to enhance its paricipation in the
various activities ol CSD:;

(&} whether it is a lacl that the presem
management of C5D has treal>d with contempt
all representations end requesl by ths small
scale units and the tiny sector to obtain a just
and fair role; and

(e) what directions will be given 10 the Can-
teen Steres Deptt. 1o place some emphasis in
restaring earlier facilities given 1o Lthe tiny secior
and sinzll scale secior in the issue of stiffening
of{ financial condilions when supplying goods
and items ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI

MALLIKARJUN): (a) The Canteen Stores
Depit. (CSD) earned profits during 1951-92 aac
1992-93 as per details given below:—

199192  —  Rs. 27.55 crores
1963-53 —_ Rs. 43.20 crores
(Unaudited)

(b} No, Sir.

(c) No, Sir.
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(d) No, Sir.

(e) No directions ar= proposed to be given to
the Canteen Stores Depit. in this regard. The
fiuancial conditions generally applicabie to
CSD suppliers are uniformly applied irespec-
tive of the size or acale except in the case of
those suppliers who have be=n supplyiag ilems
to the CSD [or mere than five years and the
lotal sales turp-over in respect of all ol whos
items supplied 1o the CSD exceeds Rs. 3 crores
per annum.

Military Dudget

4266. SHR1 KRISHAN LAl SHARMA:
Will the PRIME MINISTER be picased to
sState -

{a) whetheril is a [act that military budget of
lirte country has come down from 4.1 percent of
GNP in 1987-88 1o 2.27 per cent in 1991-94;

() whether it is alsc a4 fact 1that the rilitary
budget in the neighbouring countries ranges
between 4—7 per cent;

(o) if so. whether Goverpsnent propose o
cnhance the percentage of the same, and it so, 10
what exient; and

(d) if not, ke repsons iherefor”?

THE MINISTER OF STATE IN
THY MINISTRY OF DEFENCE (SHRI
MALLTKARNIN)© (a) India’s  Deience
Expenditure nas declired over the 1ast lew years
a3 & percendage of GNP, and is currently being
estimated st 2.5% of the GDP.

&) Yes, Sir

{(c) and (d) Having regard lo the changinp
Inreat scenario and the availability of resources.
the Government takes all appioprisle measures
lo ensure effective Defence preparedmess.

Lease premium on Delence lands

4267. PROY. SAURIN BHATTA-
CHARYA: Will the PRIME MINISTER be
pleased to stale :

(8) the details of grders issued by the Minis-
try of Defence in the letier No. 18/22/1L/1L&C/52/
1326/D (Lands), dated the 9th January, 1579
and in their letter dated the Bth September, 1977
and in leasc premivm on defence laiids in the
couniry within civil areas;

(b} whether Governmen* are aware that the
Cantonment authorities by and large bave heen
failing 4o involve Lhe orders as above and the
mles comtained in the Canwonment Land
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Administration Rulcs. 1937 1o enware propsc
realisation of premiun fra:m various dlasses o
‘ands vnder Old Gran:. or in B-3 laads within
the civil greas of Cantonn-ents;

(c) whether Goverminent wrvid pow tale
cliective steps 10 protect the defence land
properiies and bldings: and

(d) if so, the facts ard details thersof *

THE MINISTER OF STATE IMN THC
MINISTRY OF DEFENCE (SHRI MAlJ1I-
KARNTN): (a) tc (d) Letters No. 18/32/1./
1. &C/52/1326/D (Lauds), dated 9-2-1975 (nct
deted 9-1-1975%) and dated 8-9-77 {capies placrd
ar Stalewents ‘A’ and ‘B’ (See below) } dn act
deal with iealising premium on lezsed lauds in
civil sreas within the Canlonments. These
letters cyplain the lind policy of Gowvi. lowards
sites hizld in bungalow areas. leases specified in
Cantonment Land Admiuistration Rules, 1937
and gvart of leases to public in.lituiions. The
provisions of these letters apply 1o B-3 laads
whick comprise old grants, lease of various
tenures under Cantonmeni Code 1899, 1912 and
CILLA Rules 1925 and 1937 in respect of which
occupancy rights are vested in the lessees. No
\ease involving conversion of old grants or
other ;zsumeble (enure into leaseholds is
ptrmissible.

Premium is rezovered a1 the 1ime ol granting
of lease depending upon the nature of lcase.
Letter dated 9-2-1970 empowers the Deputy
Direciors, the Command 1o renew leases wiiere
ihe renewal option vests in the lessee. In g1l such
cnses premiums are recavered before the lease is
execuied. As such, there is no yuestion of non-
rzalisation nf premium in lease of land.

Simement ‘A’

No. 18/32/1/1.&C/52/1326/D (Lands)
Government af Indis,

Ministry of Defence,

New Delhi, the %ih February, 1970

CORRIGENDUM

The [oflowing aicendments are made tu the
Govenareni of indie, Ministry of Defence, lez-
tee Na. 18/32/1NA&C/52/1108/D (Laaids) dated
the 6th Fermuary 1963 as amended vide letter
No. 18/32/L/1 &C/52/82 84/D (Landy), dated the
151 Seplemb=r 1569 reganding renewa? of the old
Cantonment Conde Icasey —

Im para 1, Immes four and five delete
“General Officers Cemrmanding-in-
Chief® and sebssifute

“Deputy Director, ML&C”.



